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Asset Recovery Branch :
27 Floor, Agarkar Highschool Butlding,
Somwar Peth, Pune - 11. Mob, 7030924078
E-mail : brmgrid53@mahabank.co.in

Whereas the under signed baing tha Authorized Officer of the Bank af
Maharashirain rezpect of under the Securilization and Reconstruction of
Financial Asset and Enforcement of Security Interest Act - 2002 {54 of
2002) and in exercise of powers conferred under Section 13(12) read
with rule 3 of Security Interest (Enforcement) Rulas, 2002 issued a
Demand Notice dated 17/06/2022 calling upon the Borrowear Borrower
Mis. NIEMAN ENTERPRISES, Proprietor Mr. Chandrakant
Pandurang Sawant to repay the amount mentioned in the Naotice being
Business Loan of Rs. 62,84,629/- (Rupees Sixty Two Lakh Eighty
Four Thousand Six Hundred Twenty Nine only) plus interest thereon
w. e. f. 18.06.2022 and panal interest, costs, charges, and axpenses
and minus recovery if any, within B0 days from the date of the said
Motice,
The Borrower M/s. NIRMAN ENTERPRISES, Proprietor Mr.
Chandrakant Pandurang Sawant having failed to repay the amaount,
Motica is hereby given to the Borrower/Guarantor and the public in
general that the undersigned has taken Physical Possession of the
property described herein below, pursuant to the Orderin Criminal M A
No 891/2024 dated 27.06.2024 passed by Chief Judicial Magistrate,
Thane in terms of powers under saction 14.of said Act, on this 13" Day
of Decamber 2024.
The Borrower and Guarantor in particular and the Public in general is
hereby cautioned not to deal with the property and any dealings with the
property will be subject o the charge of the Bank of Maharashira, Asset
Recovery Branch for an amount of Rs. 62,84,629/- and subsaquent
interast, costs and other expanses 1l date of payment of the entire dues
and minus recovary if any.
The borrowers attention is invited to provizions of sub-saction (8] of
section 13 of the Act, in respect of time awvailable, to redeem -the
secured assets.
This notice is also being published in vernacular, The English version
shall be final if any question of interpretation arises.

Description of Immovable Property :

Flat No 202, 2nd floor, Gurusadan no.7 (wing B) Gurusadan co. op
Housing society, 5. No. 21/3'3 Village RKulgaon Badlapur, Tal
Ambernath, Dist - Thane Maharashira Pin - 421503, Owned by Mr.
Chandrakant Pandurang Sawant . Bounded as follows : North :
Wing C, East : Side margin, West : Slaircase, South : Flat No-203 in the
same building

Date :13/12/2024
Place: Badlapur

Authorised Officer
Bank of Maharashtra

POSSESSION NOTICE
[Appendix IV under the Act - Rule - B{1)]

SHRADDHA PRIME PROJECTS LIMITED
CIN : LTO100MH1993PLC304793
Regd. Offlce : A-308, Kanara Business Centre Premesas C5 Lid., Link Road,
Laxmi Magar, Ghatkopar East. Mumbai - 400075 | TEL: (91} 22 216 46000
Website ; www shraddhapnmeprajecis.in | Email: shraddhaprimeproiecis@omad.com

Member of the Company are hereby informed that a Postal Ballot Molcs, sesking their
approval o the resolutions setioutin the said Mofice has been zent electronically, puersuant
o the circulars ssue by the Ministry of Corporate Affairs, to the members whose e-mail
addrass is negistered with tha Company/ RCMC Share Ragistry Private Limited (*RCMC")

the Company s Registrar and Transler Agent Depository pariicipantis ) Deposiones, as
on 13th Degember, 2024 ('Cut-off Date”), The Company has complefed elecironic
despatch of the Postal Ballot Notice on 16” December, 2024.

The Postal Bakiot Notice i avaliable on the Company's websile 3l wwecsharddhaprimeprogects in
and oo the website of the Stock Exchange {e. BSE Limitedat www bseindia,com and on
the website of Mational Securibes Depositores Limited {("NSDLY) &t wwwnsdl oo in

Mambears who do not réceive the Postal Ballot Motice may download it foem the-abayve
menfioned websikes

Tha documenls referred 1o = the Postal Ballol Netice are aailable Tor inspaction
electronically and members seeking fo mspect such doowment scan send 8n emad o
shraddhaprmeprojectsl amail. com mantioning hisherits fobo numbenDP D and Client ID

Instruction for e-voting:

The Company Is providing to-its members the facility to exercise theér right bo vole on ihe
resolutions proposed in the said Postal Ballol Notica only by electronic means (“e-voling”)

The Cormmunecation of the asseni or dissent of ihe membsrs would t3e place through
ramole e-voling process only. The Company has engaged the senices of Nabanal
securiies Depository Limited {'NSDL") a5 the agancy to provide e-voling facility, Members
fan hear wobes dunng the perod menfionad below,

Tha votas can bacaztduring the folloWwing vating period:

Commencament of e-vobting: | 9:00 a.m. [I5T) on Tuesday, December 17, 2024

POSTAL BALLOT NOTICE

SMEG

» Rsgel O,

SMFG India Home Finance Co. Ltd.

Grihashakti = Corparate. OfF, - 5094 504, 5 Floor, G-Blck, Inpre BXC, BRI Mai Road, Bendra Kurla Compies, Bandra |E), Mumiti=-400 061, MH

Fiwyi dakg dep ' vveas

; ¢ Commentong [T Park, Tower B, 121 Floar, Moo 111, Moo Baoramaies Hoad, Pomur, Shernaibi00 16, Tamil Nadu,
SALE NOTICE FOR SALE OF IMMOVAEBLE PF FER

E-AUCTION SALE ROTICE OF 15 DAYS FOR SALE OF IMHOVABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINAMCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISION T RULE 3{1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002
NOTICE is hereby givan to the Public in General and in particutar to the Borrower(s) and Guarantor(s) that the betow listed immovable
praperties (" Secured Azsetz”) moripaged / charged to the Secured Graditor, the Possession of which hag been faken by the Authorized
Crificer of SMFG India Home Finance Co, Ltd. (Formeny Aillerion idia Howe Fimance Coo Lid) (herematter referred 10 as SMHFC)
{“Secured Creditor”), will be =08 on “As is where i3", "As iz what is” and “Whatever there is" on the gate and fime mentioned harein
balow, for recovery af the deas mentioned barein below and herther inlerest and othar expensis therga: 1) date of realization, dua o
BMRFC Securad Creditor from the Borrower|s) and Guaranior(s) mentioned henzin balow.

{Formerly Fullerfon India Home Finance Co. Lid.)

=5

St.| Name of the Borrower(s) Reserve Price (In7) | patg & Time of | Date of EMD
Wa.| /Guarantoris) LAN Ducariplinn ¢l ine Prapertiey Eamast Maney Deposit {in %) E-Auttion | Submission
LAM : B06S0T210355758 |AN that piece and parcel of Fat Bearing S 06.01.2025
. |n0ssaTs03TITOY A105, Gayari Apartment Area  Adm. 5,00,000/- SRR IR ———
* | 1. Nilgzh 8. Kowar A7H S0, FL Siwated Af Village Kopas |- - 10 g
2. Milin Suryakani Kuwar |Chandansar, Virar East, Tal Vasai 20,000/ 01.00 p. m.

Place : Pakghar, Mzharashira
Data : 1712 2024

Details tarms and conddions of the sale are as balow and ihe delails are aiso proviced in our [ Secured creddor's wabsie al the
following Bnk ¢ websile address (hilps://disposalhob.com and hiips:‘'www.grihashakli.com/pdi’E-Aucltion.pdi}. The Intending
Biddess can also contact . Mir. Sunil More, on his- Mol No. 7738220952 E-mail : sunil.moreagrikashakli.com and
Mr. Niloy Dey, on his Mob. No. 9920697801, E-mail : Niloy. Deygrihashakti.com.

Sl
Authorized Dfficer, 3MFG India Home Finance Co. Lid.
(Formerdy Fullerlon Ingiz Hame Fingirge Oo, L)

Form No, INC-26
[Pursuant 1o Rula 30 the Camganies
{Incorporation) Rules, 2014
Advertisemeni io be published in tha
newspaper for Change of Regstered Ofice off
the Company frarm ane state bo anciher
Before the Central Government
Western Region, Mumbai
In the matter of Sub-section {4) of Sectan 130}
[the Companies Act, 2043 and Clause (3] of]
Sub-rule {5) of Rude 30 of e Companias
{Incarporaticn| Rules, 2014
AND

In the matier of Jayabharat Credit Limited
thaving its Repistered Office at 19-20
Rajabahadur Mansion ro: 22; 4ih Floor, Cpe
SBi Main Bramch, MWear Stock Exchange,
Mumbai Samachar Marg, Fort, Mumbai,
Maharashira, Indsa, «00021, . Petitioner]
Notice |s hereby given to the General Public
fihat the Company propozes (o make
application [0 ihe Cantral Govemment under
Saclion 13 of the Compames Act, 201 3 seaking
canfirmation of alferation of the Memorandum
lof Bssociation of the Company i lerms of the
[Soecal Resolubon passed alb the Annis!
eneral Meeting held “on Friday, 290
| September, 2023, 10 enable the Company to
fchange its Regstered Office from the " State of]
Maharashira™ 1o “Mational Capital Territory

fDelhi”,
LAy person whose interest iz likely 1o be
laffecied by the progosed change of fhe
Registerad Office of the Company may deliver

ither on the MCA-21 Porial
[wew.mca.gov.in] by filing Investor]
Compiaint Form or causa fo be delivered o
send by registered post of hisher objections
supported by an affidavit stating the ratere of}
hizher interast and grounds of opposifion tof
[the Regional Diractor al the address: Evenas,
Rl Fleor, 100 Maring Dive, Mumbal-$00002,
Maharashira withn fourleen days of the date
of publication of this nolica with a copy bo the
[applicant Company ab its Registerad Cfics al
he address mentioned below:
Registerad offica: 19-20 Rajabahadur Mansion
I 22, dih Floor, Opg SBI Main Branch, Near)
Siock Exchangs, Mumbal Samachar Maryg,
Forl. Mumbai, Mahgrashira, India, 400023

FOR JAYABHARAT CREDIT LIMITED

Bl

Maharaj Krishan Madan
Date: 18th Decamber 2024 Directar]
EF‘ian:v:-: Mumbai DiN: 01060575

End of e-vating: 5:00 p.m. {i5T) on Thursday, January 16, 2025
E-vding will nol be allows beyond the aloresaid date and time and the e-voting module
shall be forthwith dizabled by NSDL upon expiry of the aforessid penod;
Manner of E-woling by members holding shares in dematenalisad form /| physical farm and
mambars wha Kave nof registered thelr email address has been provided in the Postal
Ballot Motice. The manner in which members, who have forgotien the User i0r and
Passward, can obiain fgenarate the sarme, has baen provided in the Notica
Only & person, whose name is récorded in the register of members | register of beneficial
awners, as on the Cul-Off Date, manfained by the Deposdones shall be-enbtled lo
parkcipate i the evading. A person wh is not a member a5 on the Gut-off date, should
freat this Postal ballod Notice for information purpose only
The resolutions, i approved, shall be desmed o have bean passed on the lastdata of
E-volmg i.e. Thursday, 16th January, 2024, The resulls of e-woling wil be announced on or
befare Saturday, 1Bth Janary, 2024 and alsowill be displaced on the Company's website al
ware siarddhapnmeprojecis mand on ihe websiteof 85E Limited atwww bseindia.com
In case of any queres, you may rafer the Frequently Asked Questions (FAQs) for
Shareholders and e-voling User manual for Shareholders available -at the downdoad
seglon of www.evoling.nsdl.com or ¢all on 022-48867000 or send a requas! to Pallavi
Mhatre at pallavid@nsdl.com or ate-voling@nsdlco.in

By order of the Board of Directors
For Sharddha Prime Projects Limited

Sudhir Balu Mehta
Place: Mumbai Chairman and Managing Director
Date: 131122024 DIN 02215452

'U}I SADHANA NITRO CHEM LIMITED

| —— CIN: L24110MH19TIPLCO16688
Regd. Odffiice: Hira Bawg. 1" Floor, Kesturba Chowd (C.P. Tank), Mumbas - 400004
Tel: §1-22-6B663300 E-Mall: sadhananitre @sncl.com
Websila: wiww sncl cam

POSTAL BALLOT NOTICE

| NOTICE ks harehy given pursuant o e provisions al Sedtion 110 read with Sadion
1108, Section 102 of the Companies Act, 2013, ('the Act’) (including any statutory
| modification|s) or re-enactmant{s) theraaf for the time being in force), and other |
lapplicable provisions, of any read with Hule 22 and Aule 20 of the Companies
(Managsment and Admenisiration) Ruwas, 2004, (“tha Rules®™), as ameanded Irom timea
| bo teme vide Ganesal Gircular Mos. 142020 dated April 8, 2020, 172020 dated April 1.3,
| 2020, 22/2020 dated June 15, 2020, 332020 dated Septernber 28, 2020, 392020 dated
| Decamber 31, 2020, 102021 dated June 23, 2021, 2002021 dated December 8, 2021, 3|
|i 2022 dated May 5, 2022, 1172022 dated Decemiber 28, 2022, 092023 datéd Seplembiar
| 25, 2023 and 03/2024 daled Saptamber 19, 2024 [collactivaly, the "MCA Circulars"),
I‘ Regulation 44 of the Securities and Exchange Board of India (Listing Ob&gations and
| Disciosura Reguitements) Regulations, 2015 (*SEBI Listing Regulations*} and
| thé Secretaral Standard on General Meetings (“85-27), 1ssued by The Institute of
| Comparny Secratarias of India (15517 as amanded and pursuant to any othar applicabla |
laws, rules or requlations for the time being in force, the approval of members of |
| Sadhana Nitro Chem Limited ("the Company”) is being sought forthe resolutions

CLASSIFIED CENTRES IN MUMBAI

Sanjeet Communication
Fort.
Phone : 40024682/ 40792205.

S. Arts Advtg.
Masjid
Phone: 23415111

Taj Publicity Services,
Byculla (W),

Phone : 2305 4894.
Mobile : 9892011371.

Yugarambha Advertising,
Girgaon,

Phone : 2386 8065.
Mobile : 9869074144.

Aaryan Publicity
Dadar (E),

Phone: 022-65881876
Mobile: 9320111876

B. Y. Padhye Publicity Services,
Dadar (W),

Phone : 2422 9241/

2422 0445.

DATEY Advertising,
Datey Bhavan, Dadar (W)
Mobole : 8452846979/ 9930949817

Hook Advertainment
Dadar
Mobile : 8691800888

Central Advertising Agency,
Mahim (W),
Phone : 24468656 | 24465555

Charudatta Advertising,
Mahim (W),
Phone : 24221461

Jay Publicity,
Dadar (E),
Phone : 24124640

Pallavi Advtg.
Dadar (W),
Mobile: 9869109765

Shree Swami Samarth Advertising,
Dadar (W),

Phone : 24440631

Mobile : 9869131962

Stylus Arts,
Dadar (W),
Phone : 24304897

Time Advertising,
Matunga (W),
Phone : 2446 6191

Vijaya Agencies,
Dadar (W),

Phone : 2422 5672.
Mobile : 9920640689

Media Junction,

Matunga (W),

Phone: 022-66393184/ 022-66332340
Mobile: 9820295353/ 9821656198

Achievers Media

Renaissance Urban Infra Private Limited - In Liquidation

Regd. Off.: 601 6th Floor, Hubtown Solaris, Saiwadi, N S Phadke Road,
Near Gokhale Bridge, Andheri [East]. Mumbai 400069.
E-Auction
Sale of Corporate Debtor on a Going Concern basis under the
Insolvency and Bankruptcy Code, 2016
Date and Time of E-Auction: 15th January, 2025 at 11:00 AM to 03:00 PM
(With unlimited extension of 5 minutes each.)

Notice is hereby given for Sale of “M/s Renaissance Urban Infra Pvt Ltd- In Liquidation
(Corporate Debtor)” on a Going Concern Basis forming part of Liquidation Estate formed by the
Liquidator, appointed by the Hon’ble NCLT Mumbai Bench under the Insolvency and Bankruptcy
Code, 2016 and the regulations made thereunder.

Assets Reserve Price| EMD Amount

Sale of Corporate Debtor on a Going Concern basis along with all
assets including Securities & Financial Assets (Excluding cash/
Bank balance and Fixed Deposit, ifany ).

Rs. 2 Crores | Rs. 20 Lakhs

1. The sale shall be subject to the Terms and Conditions prescribed in the “E-Auction
Process Information Document” available at https://ebkray.in/ and to the following
conditions;

2. Itis clarified that, this invitation purports to invite prospective bidders and does not create any
kind of binding obligation on the part of the Liquidator or the Company to effectuate the sale.
Liquidator of M/s Renaissance Urban Infra Private Limited reserves the right to
suspend/abandon/cancel/extend or modify process terms and/or reject or disqualify any
prospective bidder/bid/offer at any stage of the e-auction process without assigning any reason
and without any liability.

3. E-Auction will be conducted on “AS IS WHERE IS", “AS IS WHAT IS”, “WHATEVER THERE
IS" and “NO RECOURSE BASIS” through approved service provider, M/sPSB Alliance Private
Limited (https://ebkray.in/)

4. The time period for payment by successful bidder shall be as per Clause 12 of Schedule 1 of
IBBI (Liquidation Process) Regulations, 2016.

5. The last date for submission of Eligibility documents and bid documents as mentioned
in the Process Documents is 2" January, 2025. Inspection Date- 3" January, 2025 to 10"
January, 2025 and submission of earnest money deposit to reach the account of
Corporate Debtor as maintained by the Liquidator on or before 11" January, 2025.

6. Any modification in timelines and/or in the “e-auction process information document” including
terms and conditions will be notified in the website of M/s. PSB Alliance Private Limited
i.e.https:/lebkray.in/

7.Forany query, contact Liquidatori.e. Mr. Anil Kashi Drolia, mail id- lig.ruipl@gmail.com

CA Anil Kashi Drolia

Liquidator

Renaissance Urban Infra Private Limited (In Liquidation)
IBBI Regn No.: IBBI/IPA-001/IP-P02327/2020-21/13482

B-906, Park Side 1, Raheja Estate, Kulupwadi, Borivali-East, Mumbai-400066
anildrolia.ip@gmail.com

Date: 18.12.2024
Place: Mumbai

TVS MOTOR COMPANY LIMITED

Registered Office: “Chaitanya No.12 Khader Nawaz Khan Road Nungumbakkam Chennai 600 006
CIN: L35921TN1992PLC022845 Website: tvsmotor.com Email: contactus@tvsmotor.com Ph: 044 28332115

NOTICE OF LOSS OF SHARE CERTIFICATES

NOTICE is hereby given that the following share certificate(s) issued by the company
are stated to have been lost or misplaced or stolen and the registered holders / the
legal heirs of the registered holders there of have applied to the company for issue of
duplicate share certificate(s).

No.of shares Distinctive nos. |Name of registered holder

Folio No | Share Cert.nos
1756 o456
14647

250
250

5213641 - 5213890
238723668 - 238723917

MANI SUNDARAM

Place: Chennai
Date: 18.12.2024

The public are hereby warned against purchasing or dealing in anyway, with the above share
certificates. Any person(s) who has/have any claim(s) in respect of the said shares
certificates should lodge such claim(s) with the company at its registered office at the
addressgiven above within 15 days of publication of this notice, after which no claim will be
entertained and the company will proceed to issue duplicate share certificates

For TVS Motor Company Limited
K S Srinivasan
Company Secretary

punjab national bank

, the name you can BANK upon!

¢ o o

T T :r:"'. A

Circle SASTRA Centre, Bay-21-22, Sector 12, Urban Estate Karnal (Haryana)
Email: csB260@pnb.co.in

POSSESSION NOTICE (For Immovable property)

Whereas, The undersignad being the Authorised Officer of the Punjab National Bank under the Securitisation
and Reconstruction of Financial Assels and Enforcement of Security Interest Act, 2002 and in exarcise of
Powers conferred under Section 13 read with Rule 3 of the Security Interest (Enforcemeant) Rules, 2002, issuead
a demand notice dated 22.07.2024 calling upon the Barrower (1) M/s Oriyo Organics Pvt. Ltd., through its
directors at its Regd. Office at Shop No. 06 & 7, 3rd Floor, Bullding No. 1690, Jighian Street, Sunder
Bhawan, Bhagirath Palace, Delhi-110006, and at Factory address at Village Begampur, Tehsil
Chachhrauli, Yamuna Nagar, Haryana 135101 (2) Sh. Raj Kumar Sikka S/o Sh. Om Parkash, Village-
Jaldhar, Jagadhri, Yamuna Nagar -135103 and at 2nd address at Raghunathpuri, Tejli District Yamuna
Magar, Haryana (3) Sh. Vikash Agarwal s/o Sh. Vipin Agarwal, H.No. 803, Soveren 1, Vatika City, Sector
49, Gurgaon 122018, at his 2nd address: #3535, Sandesh Vihar, Pitampura, New Dalhi 110034 and at his
3rd address: Apartment No. 34 D Tower No. 09, M3M Golf Estate, Landmark opposite 5t. Xavier School
Sector-65, Golf Course extension Road, Gurgaon, Haryana 122001 (4) Sh. Sumit Agarwal 5/'o Sh. Vipin
Agarwal resident of 1102 Sovereign 4, Vatika City Sorna Road Sector 49 Gurgaon Haryana 122001 (5)
Sh. Sachin Agarwal s/o Sh. Vipin Agarwal resident of 704 Sea Shell Green Fields A B Nair road opposite
Juhu Post office Mumbai, Maharashtra 400043 {6) Smt. Mukta Sikka wio Sh. Raj Kumar Sikka R/o
Village-Jaidhar, Jagadhri, Yamuna Nagar -135103 and at his 2nd address: at Raghunathpuri, Taejli
District Yamuna Nagar, to repay the amount menfionad in the notice baing Rs. 2,52,93,655.97/- (Rupees Two
Crore fifty-two lakh ninety-three thousand six hundred fifty-five and Paise Ninety-seven only) with
furtherinferest w.e.f. 01.07.2024 within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general
that the undersigned has taken possession of the property described herein below in-exercise of powers
conferred on him under sub-section (4] of section 13 of Act read with rule B of the Security Interest
{Enforcement) Rules, 2002 on this the 13th day of December of the year 2024,

The borrower in parficutar and the public in general is hereby cautioned not to deal with the property and any dealings

with the property will be subject to the
interest & recovery expenses thereon.

The borrower's /guarantor's '/mortgagor’s attention is invited to provisions of sub-section (8) of section
13 ofthe Actin respect oftime available to redeem the Secured assets:

All that Part & Parcel of Immovable Property bearing Office No. 401 in D Wing on the 4th floor in REMI
BIZCOURT PREMISES CO-0OF SOQCIETY Lid. Situated at C.T.5. No, 844/11, Survey No. 111-D (Part), Village

Ambivali, Plot No. 9 Shah Industrial

area of 31.65 Sq. Meters/340.66 sq. feet carpet, owned by Shr Sachin Agarwal and Shri Sumit Aggarwal vide
Agreement lo Sale dated 03.09,2004 duly regisiered in the Office of Sub Registrar, Andheri-3 5r, Mo, BOR-

9/4614/2004 dated 06.09.2004

chame of the Punjab National Bank for an amount of Rs. 2,52,93.655.97- and

Description of immovable property

Estate. OFF Veera Desai Road, Andheri West, Mumbai-400053 having an

FORM B
PUBLIC ANNOUNCEMENT
iRegulaton 12 of tha Inschesncy and Bankruploy (Liguidadion Process) Requiations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

YATIM STEELS IMNDIA PRIVATE LIMITED
Yatin Steals India Private Limited

1. | Mame of Corporate Dabior
2. | Dats of Incorporation of Corporats Detibor
| 3. | Aulhoniy undar which Corposate Detibor
i incerporated | regislerad
4. | Corporata lgenhty Mumbeér o
Carporate Deblor
4. | Adoness of the Reglstered Offica and
Principal affice of Corporate Debtor

26" March 2004

Reqistrar of Companiss, Mumbaj, India,
undes the I'__"-l:_u]'_lpanléﬂ.i A *'SIE-E

LT D020 TE 145365

11 Floor, 504 ron Mare!, Baroda Sireel,
Wear= Hanwman Mande, Camac Bunder
Maspd Bunder (E} Mumbai City 400003
6. | Date of clogure of Insoivency Ha12.2024
Rasalution Procass

7. | Liqadation Commencemenl Date of
Corporaba Debbar

8. | Mame and Ressirafion Numbar of
The Insobenicy Professional acting

09,12, 2024 lorder recaived from ersbwhile
Resolution Professional on 16,12 2024)

;Sanja',' '-."!|.E!|l Jeswani
IEB! R, Mo

|| 35 Liquidatar IBBUIPA-G 1P-P-02851/2024-225144.34 |
9, | Addeess and Emall of the Liquidator, Address: Ground Floor, Piot Mo, 21, Sheela
a3 Regisierad with the Board Wegar, GAtikhadan, Katol Road, Nagpur

440013, Maharashira

Emall id: prewanisangayd0TEgmai.com
Ardress: Laval 15, Dav Corpora, Easlanm =
Express Hwy, Thane Wazl, Thane
Murmial, Maharaghira 40060

Email; cirp yalinslesi@gmed com
15012025

{from dabe of recesst of ardér by Liquidalor]

Motice is hereby given hal the Hon'ble Mational Company Law Tribunal Mumbai Bench has
ordered the commencement of Bquidation of Yalin Steels Ingéa Private Limied on 09,12 2024
{order receved from ershahile Resalution Professions on 16.12.2024)

The stakehokders of Yatin Steels india Privabe Limited (s Liguidation) are hareby caltad upon to
submit iheir claims with proaf on or befors 15012025 (from date of receipl of order by
Liguidator), bathe liguidador & the addrass mentioned against item 10

The financial creditors shall submit thair claims wilh peool by eleciionic means anhy. A8 other
stakehalders may submitihe claims with the proofin person, by postor by elecironic means
slibrmession of lalsa ar meskeading prodds of claim shall altsac! penallias:

Diate; 18,12, 2024
Place: Mumbal

10] Addrass and Emall k& ba usad far
correspondencs wilh te Liguidator

Last Date for Submission of Claims

—i |
—t: |

Sdl-

Sanjay Vijay Jeswan
Liguidator of Watin Steels India Private Limited

Reg.No.: IBEIIPA-0011P-P-02891/2024- 202514432

Address for Communication: Level 15, Dav Compora,

Easkerm Exprass Hwy, Thane Wesl, Thane, Murmbai, Maharashia 40060

Date: 13.12.2024

Place: Andheri West, Mumbai

Authorised Officer, Punjab National Bank

WValdity of &F& Ul 30,06 2025

L&T Finance Limited

€2 Kkotak

Lnder Sacton 13(2) of the Sscuntisation And Reconstructon of Financial Assets And Enforcement OFf Security Interest Act, 2002 read
with Rule 3 {1} of the Security Interast (Enforcernent) Rules, 2002, The undersigned is tha Authorisad Officer of Kolak Mahindra Bank
LidAKMEL) under Seciritization And Reconstruction Of Financial Asseis And Enforcement of Secunty Inferest Act, 2002 (the said Act). In
exercise of powers conferred under Section 13(12) of the said Act read with Rule 3 of the Secunty Interast (Enforcament) Rules, 2002,
the Authorised Officer has issued Demand Noticas undar section 13{2) of the said Act, calling upon the following Borrowar(s) ((he “said
Bomower(s)), to repay the amounis mentoned m the respeciive Demand Notice{s) issued to them that are also given below. In
connection with above, Notice is hereby given, once again, to the said Borrower(sHo pay 1o KMBL, within 60 days from the pubBcation of
this Motica, the amounis indscatéd herain below, fogether with further interast as detailed in the said Demand Motice(s), from the date(s)
mentionad below fill the date of payment andfor realizabion, payable under the loan agreement read with other documentstwritings, if any,

exaculed by the said Borrowar(s). As security Tor due repayment of the [oan, the following assals have been morgaged 1o KMBL by tha

Kotak Mahindra Bank Limited

Registered Dffice:- 27 BKC | C 27, G Block, Bandra Kurla Complex, Bandra<E), Mumbai -400 051
Branch Office: Mo. 22, ING House, M G Road, Bangalore - 560001

DEMAND NOTICE

=310 Bormowarns ) respectiely.
Demand Notice Description of secured asset

Name of the Borrower(s) | Guarantor (s) Biata: and Amdai (immovable property)
BBA_WC 345088572 (CRN 403410081) NPADATE  |All the nght, title, interest in immovable
1. Mi5. Bharat Exim India Represented by : Mr Devesh Gotawat 01-11-2024 property bearing shop no T-13 { Shop
Mo 122, 15t Floor, Vani Villas Road, Opp Kaven Petrof Bunk, Mear Demand Notice |Mumber 413 as per sanclioned plan)
Lalbagh West Gate, Bangalore - 560004, ...(Borrower) Date; 11-12-2024 |admeasuning about 168.42 Sq Mt Buit
2. Mr Devesh Gotawat Rs. up Area and 164,31 5g Mirs carpei area
Mo 301, Mid Town Apariment, Camp Cola Compound, Mubmai, 1,00,93,074.54/- |situated on third floor of *Allanta
Maharasira — 400018 {Rupees One | Business Hub®, along with undivided
fAlso At: Mr Devesh Gotawat, 754/7. 151 Cross, 2nd Block, BSK 15l Crore Ninety | proportionate share in land undemeath
Stage, Hanumanthanagar, Bangalore = 580050, Three Thousand |the building admeasunng aboul 8381
«.[Co- Borrower! Guarantor) Seventy Four and |50 Mis, situated and construcied on
3. Mr Siddhant Surendra Kumar Daga, Paisa Fifty Four |land beanng revenue survey no 133
Mo 304, Mid Town Apariment, Camp Cola Compound, Mubmal, Only) as on fewislon Survey Na 1421/8, T P
Maharastra - 400018 09-12-2024 scheme Mo 5 [VMesu-Bhimrad) final plot
Also At Mr Siddhant Surendra Kumar Daga, Shop no T-13, “Aflanta no &2, admeasuring 6316 Sg Mirs, of
Business Hub", R.S. No.153, 14211/, TP.S. No.5, (Vesu - Bhimrad), village Vesu, Sub - District Surat City,
F.P. No.572, Moje. Vieau,Sub. Dist ;- Surat City(Majura), Dist. = Surat, District Surat and bounded on East By:
Sural, Gujaral- 385007 T P Road. West By: Survey No 137,
Mr Siddhant Surendra Kumar Daga, North By: T P Road South By: Survey
79417, 15t Cross, 2nd Block, BSK 15t Stage; Hanumanthanagar, Mo 143
Bangalore — 550050 ...[Co-Borrower! Guarantor)

If the said Borrowers shall fail to make payment o KMBL as aforesaid, KMEL shall proceed against the above secured assats undar
Section 13(4) of the Act and the applicable Rutes, entrely at the risks of the said Borrowess as to the costs and consequences. The said
Borrowers are prohibited under the At fromtransfeming the aforesaid assets, whether by way of sale, lease or otherwise without the prioe
written consent of KMBL. Any parson who confravenas o abets contravention of the provisions of the eaid Act or Rules made these under,
shall be liable forimprisonment andior penalty as provided under the Act,

Place ; Bangalore
Date : 18-12-2024

Si-
{Authorised Officer)
For Kotak Mahindra Bank Limited

(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom

Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Mumbai

&, L&T Finance

DEMAND NOTICE

Under Section 13(2) of Securitization and Reconstruction of Financial Assets & Enforcement of Security Interest Act 2002 (Herein after referred to
asThe Act)

We have issued Demand Notice under Section 13(2) of the Act to you all (Borrower/s, Co-borrower/s & Guarantor/s) through Registered Post Acknowledge Due, as
you have defaulted in payment of interest and principal installments of your loan account, and have failed and neglected to clear the said outstanding dues. As a
result, the loan account has been classified as Non-Performing Asset (NPA) in the book of account in accordance with the directives relating to asset classification
issued by the Reserve Bank of India. The Notice has been returned as “undelivered” and therefore we are now issuing this notice to you all under 13(2) of the Act
and hereby calling upon to repay the amount mentionedin the notice appended below to the L&T Financial Services. (Erstwhile, L&T Holdings Finance Ltd) within

| rentioned inthe Postal Balol Notice dated November 13, 2024 by passing the said
| resolutions through Postal Ballot, only by ramote e-voling process (“e-voling").

| The membars are herety Informed thal;

{1, The Company has completed the dispateh of notice of Postal Balkot on Tuesday,
December 17, 2024 1o all tha members whose iame appaared on tha redgistar o
mermibers [ Lst of banaticial Ownars maintained By the Deposfiones as on Friday,
Decamber 13, 2024 inaccordance with the provisions of the Companies Act, 2013
read with rules made thereunder and 2pplcable circidars issued by the Mindstry of

Bandra (W.),
Phone : 22691584

E-AUCTION SALE NOTICE
(Under regulation 32 & 33 of IBBI (Liguidation Process) Regulations, 2016

LARK LOGISTICS PRIVATE LIMITED

Corperate Aftalrs and SEBI . _ Liquidator of Lark Logistics Private Limited (“LLPL") heseby invites, Elgibée Bidder(s) for the period of 60 Days from the date of this Paper Notification together with further interest and other charges from the date of Demand Notice till payment or
G Tm: Eﬂmz""r hgﬁ_lerrgsgedmls:ewmdmﬁﬂli_;ﬂ pmldeaemnte;-v:gn%‘fﬁilﬂ [ participation in E-auction Sale of Assets of LLPL, Ested herein, on s is Where is, Whatever realization. In case you are not discharging your liabilities under the terms of this notice, we shall be constrained to exercise all or any one of the rights conferred
f_ﬁg::'maf::wm:;] f:;;g;:iafumﬂn?mza;s M"';::L Meﬁ:ﬂf'ﬂtfﬁlg il sk Thareis and Without Racoursa’ Basis as per tha auction schedule stated henain and a5 pes the under Section 13(4) or Section 14 of the Act. “Thisis without prejudice to any rights available to us under the Act and/or any other law in force from time to time.”
ba allowed bayond the a1uraa;a'|l:| dafe anu:!I lirme ::.nli ifve e-voling module shall be | :;E"'.aﬂmm%m:dmmﬁ & process "?Ed.I? E‘:’ DDE;P.iﬁT:Jhl:IEh H:EF I:ID'.'-.'r':IlDal:IEI:I.flz‘-:};ﬂ Demand Notice date / NPA date /
disabled by NSDL upon expiry of the aloresaid period, 1 WF :"'"f:"m eauc _I“ﬂs-mm of ¢an be obtained by sending an email 1o Loan Borrower/s & Outstanding Amount o
{3, The Voting rights of the membaers shall ba in proportion to their shares in the paid- CNpIaring ik s umal com Account Co-borrower/s outstandi Description of the Immovable Property (Mortgaged)
| up equity share capital of the Company as on the cut-of date .e. Friday, December Lot [LetMame  [Location and Address Reserve | EMD | Incremental Bid Number Name NPA Date Amount (3) AS0n
13, 2024 A peraon who & not a shareholdar on the relevant date should treat this Ko, Price (Rs.) (Rs.} Amount (Rs.} - -
il il detisdrthamioh e T TR — . R - = H0253828082112 | 1. Mr. Sanjay Demand Notice date: | Rs. 90,26,740.80/- Schedule-1
lis. The Board of r h Dr. Ghetan Gandhi | |Odice Space |Ofhce to. 304, 3° Floor Stwal | 207.98.149 | 2000000 | 100,000 5749/ Madhusudan 07/12/2024 (Rupees Ninety Lakhs | All the piece and parcel of the Flat No. 202 Admeasuring 41.49 And
4. The Board of Directors of the Company has appointed C5 Dr. Chetan Gandhi at Mumbal  [Plaza, CTS M. 748 745 and H0253828082112 |Chavan NPA date: 31/10/2024 | Twenty Six Thousand ival d
Cartificata of Praclice No. 11418): failing t CS Hetal Doshi (Cantilicata. of 2.8 Sg. Mtrs Equivalent To 446.60 And 30.14 Sq. Ft Carpet Area On
(Lor i R Kb 1: failing hirm, e i (art it TR Industrizf Estate. Marol 5749L 2. Mrs. Shruti Seven Hundred Forty ; ;
Practice Mo. 510). Practicing Company Secretares, as the Scrutinizer to scrulinize o ol e - - : The 2nd Floor In Tower 4, Known As Serein Complex, Along With
Pince ! o pay ; r [ Sanjay Chavan and Eighty Pasia Only) . :
the e-voiing in a fair and transparent manner. Andheri (East), Mumbai s on Gate 03/12/2004 | Proportionate Right In Common Areas Constructed On Survey No.
5 In accordance with the provisions of the MCA Circulars and SEBI Regulations 400035 zdmeasising 1060 280/2b/2, 288/2d/1b And 281/2a/1a, Situated At Pokhran Road No. 2,
physical copies of the Postal Ballot Notice along with postal ballot forms and pre- square feet apgna, Village Majiwade In The Registration, Sub — District And District Of
paid business EI'I'.'E|.|:I-|'_1AE will ruart b sent to the me@:ersinrthm Fostal Ballot and the 2 |Residential  [Second Floor Left Side Partion, | 3.41.17.104 | 34.00.008 1.00.000 Thane.
Company |5 providing to the members, 1he facility 1o cast their vole by stectronic Property 2 |C-43, South Extension-l, New H0051323062105 |1. Mr. Mukesh Demand Notice date: | Rs. 31,91,217.52/- Schedule-1
means 11h::r|u1j':|gh B-vﬁﬂg services p_ruwdadl by NSDL and the business shall be NewDehi (D~ 110043 agmeasuring 5619/ Sunderdas Gokani  [09/12/2024 (Rupees Thirty One | All the piece and parcel of the Flat No. 9, On 2nd Floor, Admeasuring
: tranzacied through such e-voting sy stem only, 2 397 square feel approx H0115116062101 |2. Mrs. Parul . NPA date: 31/10/2024 | Lakhs Ninety One 500 Sq. Feet Of Carpet Area |.e. 49.45 Sq.mtrs., Of Building Known As
(6. The procedura lor esvoting has bean given in the notes 1o the natice of Postal Bakot. _ ol ek S 3241 Mukesh Gokani Thousand Two Hill View Co-operative Housing Society, Situated At Plot No. 394,
In case of any queries, member|s) may refer to the Frequently Asked Questions Date of FIJIﬂII:HllI]II.IJf..ﬂrI.IEh-I:IH H{Itlﬁ | 10.12.2024 Hundred Seventeen 16th Road, Bandra, Mumbai 400 050, Plot Bearing City Survey No.
{FACIE) for Sharehclders and e-woting user manual for Shareholderss avallable at the Last Date for Submission ufE||;||]|r|1y Documents | 02 01.2025 ancli Fifty TW(;) Paisa F/49, As Per Property Card In The Registration District And Sub —
- = - - 1 I O t !
ﬁ;{:;ﬁgﬁfjm:wn ngmtgzﬁ.:wgﬁrﬁ?:&fﬂggﬁﬁﬁﬁ:JEIEET grglpﬁ:::,::[?,' Date of Declaration of Qualified Bidder 04.01.2025 nly) as on date District Of Mumbai City And Mumbai Suburban. The Construction Of
Naman Chambar. Piot C-32, 6-Block, Bandia Kurla Em:-pnex-Ban;:lra Eaet Mismibed Last Date for Inspection | 13.01.2025 [with prior appoiniment) The Building Was Completed In The Year 1960 And Comprises Of A
Maharashtrs - 400 051 at 022 - 4886 7000, Last Dafe for EMD [ 15.01.2025 Structure Of Ground + 2 Floor, Without Lift.
|7. The Notice of Pastal Ballat is available on the websie of the Company af wawesnodcom, Date of Auclion | 17.01. 125 MUMHF1445467 |1. Aarti Arun Gadgil|Demand Notice date: | Rs. 45,42,778.22/- Schedule-1
|l website of NSDL wew.evating.nsdl.com a3 wel as on the website of Sock Exchanges Inerested applicans ane reguired 1o degosit EMD armount either theough NEFT/RTGS in the 9 2. Mandar A Gadgil |07/12/2024 (Rupees Forty Five All the piece and parcel of the Shop No. 70 /A, Admeasuring About
ke BSE Lid, al www baeindia com and National Stock Exchange of Indla Limited a1 BANK Account Nurmber; 13550200060381 Benaficiary Name: LARK LOGISTICS PRIVATE NPA date: 02/06/2013 | Lakhs Forty Two 6.14 5q. Mt Of Built-up Area, First Floor, “Sunrays Shopping Centre”,
. nseindia.com LIMITED % LIQUIDATION IFSC Code: FDRLODO1355 Bank Mame .- Federal Bank Limited, Thousand Seven . Situated At City Survey No. ICI/56 At Kandivali Village, Taluka
I;Fj The result of the voting by postal balist will be announced on or before Monday, Gurgaon or by way of demand draft in favour of Lark Logistics Private Limitad in Liquidation H“gired ie"f”tyPE'Qh;‘ Borivali, Mumbai Suburban District In The Registratio Sub District
| January 20, 2025 and will be disptayed on the website of the Company Lo, drawn an any ﬂ.atlnnalmn-ﬁnr!E-:hm!uIEEIEE.EI-:.. . o :?ongsse%2ﬁ3/2852 Bandra.
woww . sncl.com and National Sacurities Depository Limited ("NSDL*) Inferestad applicants are advised to refer to Bid Doctument and submit completed eligibility
www evoting.nsdl.ocom besides being communicated to the Stock Exchanges, dacuments by amail and hard copy ta the liguidaior before the |ast date/Tims of submission of
aligibility documents. The applicants may contact undersigned at +91- 9910024380 or at
H 1
FOr SAUHINA SNIRCHCHEN LIM'E?’E cirp larklogigtes@amall com Tor avy assistance, Vikas Garg
Sd/-
. Nitin Rameshchandra Jani IBB] Regn No.: - IBEI/IPA-001/1P-PO1050,2017-18/11733 i i
| ! . ' ; : Date: 18.12.2024 Authorized Officer
| Date: December 17, 2024 Company Secretary & Compliance Officer Liguidalor — Lark Logistics Private Ltd. (In Liguidation) Place: Mumbai For L&T FINANCE LIMITED
| Place: Mumbal Membership Mo: ASTST R T i . :
bt fombebsloi shbonid ot o) Emiil - cirp larklogistics@gmail. com, Ph. + fivparicialesxp.epapr.in
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Maharashira State Eleciricity Distribution Co. Ltd.

Following Tender is invited in prescribed Tender forms for following Works/ltems from
reputed E-registered contractors with MSEDCL for following work.

E-Tender Notice

Corporation,

Tender Name of Tender Tender | Tender Last
Number Amount| Fees |submission
(Lakhs) date
EE/VSI/2024-| E-Tender for Monthly Meter Reading of LT| 73.19 | 2500/- | 23.12.2024
25/T-18 [consumers up to 20kW (Excluding AG +GST
consumers other than Ag metered Urban LT @18%

consumers coming under Municipal

Parishad and Nagar Panchayat.) under Wada
sub division to be done using Mahavitaran
Mobile App, IR/RF HHUSs, Bill Printing and Bill
distribution upto consumer / consumer
premises for One Year.

Municipal Council, Nagar

The tender documents are available at our website https://etender.mahadiscom.in/eatApp/ from
17.12.2024. For updates visit to our official website of MSEDCL.

Sd/-
EXECUTIVE ENGINEER, VASAI DIVISION

Toreger et
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PUBLIC NOTICE

Take notice that My Clients, 1)MRS.
VIDYA SURENDRAN 2)MRS. DIVYA
SACHIN ADAT have instructed me to
invite objection in respect of FLAT
NO.202 ON THE SECOND FLOOR OF
BUILDING NO.B-23 KNOWN AS
SUNRISE SHANTINAGAR CO-
OPERATIVE HOUSING SOCIETY
LTD. situated at B-23/24, SECTOR-9,
SHANTI NAGAR, MIRA
ROAD(EAST), THANE-401107 (here
referred to as the “said flat”), In Short.
LATE MR. NELLIPARAMBIL N.
SURENDRAN & MRS. SHEELA
SURENDRAN were originally joint
members of Sunrise Shantinagar Co-
Operative Housing Society Ltd., situated
at B-23/24, Sector-9, Shanti Nagar, Mira
Road(East), Thane-401107, who both
died on 08-10-2020 & 06-11-2017
respectively and left behind only Two
Legal Heirs including 1)MRS. VIDYA
SURENDRAN (Daughter) 2)MRS.
DIVYA SACHIN ADAT(Daughter) &
MRS. VIDYA SURENDRAN(Daughter)
has applied for the sole membership to
the said Sunrise Shantinagar Co-
Operative Housing Society Ltd. situated
at B-23/24, Sector-9, Shanti Nagar, Mira
Road(East), Thane-401107 for transfer
of the aforesaid flat in her sole name and
the Other Legal Heir including MRS.
DIVYA SACHIN ADAT have consented
for the same.
Any person or persons having any
objection for grant of membership or
having any claim, right, title or interest or
any part thereof either by way of]
inheritances, heirship or mortgage, lease,
leave and license, sale or lien, charge, trust,
easement, license, tenancy, injunction,
possession, exchange, attachment of the
Income Tax Authorities or otherwise
howsoever are requested to make the same
known in writing within 15 Days along
with the supporting documents to the
undersigned at B-706, Asmita Regency-1,
Naya Nagar, Mira Road (East), Thane-
401107 within Fifteen Days (15) from the
date of publication hereof, failing which all
such claims and/or objections, if any will be
considered as waived and abandoned.
Date:18-12-2024
Place: Mira Road

ADV. RAMSHA KHATIB

(B.L.S L.L.B)

T e Sireer forerer artereRr
g-fferer gem huie Hiee-Sie - T e - STRaie- 34 - 3% -4 4. ITFET e (T
v ), Ui Yo, SEHEIE Ao gR R YA TguieA I nfr wiearrdt wefet
S -fferer wmfevETe A S ¢ (%) HIETE AT T T g-Taferer shHies Hidiea-
ST - T3 - SR3E- 34 - -0 -4, URd Yo, Tt e e siaia srewemere fawmmen
ST T R U 9 TR G0 ¥ R g /e A%
T . 3y, T SEeTd $IRE A ST AETede WE ST WHAA € X ¥ HeX T % x §¢ HieR
FARE We TR (T-TFR Sess) T8 9 oF Je e e divswm. () s
SR T: . ¥R,63,%6,R30.2% () THWI T@hH 3 : T. R§,32,j00.00, () Faferar widt
Ioh: I, (& ). HIETE QUIAT hIcTael: 8¢ (3FeX) A, g wremaHde. (& ) $-fHfaar s
BT AR T de: ANE: go-03-303Y Fe3: Qy:00 VA, (\9) Frfeream wgut quefreriamdt
Tehawees: Www.ireps.gov.in

T Yohed IR/ WKl A ke, v’ fam, wen wetem, fmin a9w, demew
TEI-RER,
Like us on: [ facebook.com/WesternRly Follow us on: Ntwitter.com/WesternRly

- SmRgmw
TMER A TREHET A T H ST SR SERAE THUE @i
A 3 FAR BeE™ FRA (YT A9 : Bherm dT w9 (TIHUw)
(Y AT IoeI AICTeh™ ST HRUAG AR 372, A Wedean aRfmerd T
FRUATT ST AITHAA HeHidie (FeeT HIeTHT) Tk M1 Gorkh Walel qU ured
SR FROT A S S SR T A WA Aehg WE W

e Tl ST STE ST AT A S S G R ST SEre Hear
SR B! I Tl ATHaHe] HIRAMI, {30!, seemaed, drol, 92, ard,
3 HIICAE IR HIVCTE] el Sal, 5, §oh Wa, TRe, Arol fEhar
B 3T ST fhal TEdiel TG T UeTehRi=T Sl Hivar glehd STIeard
A T TSI Aleedl oRdl TEEUd STRTel (WIeil JHI TS A e
TR SIC AT Yreed v N IR e FH Wi A
ARGTRA Q4 (TeRT) i e et 372 HIvig! A6l goh, 9k wae fhar
TR M AR e 3R THSTUA ALt MOT TATR, T, Tk Teiey fehell Rehet ST
ST o AT M 3R FHSTUAT Jget. ST R IUMCI ST ST ST Bbedt
ST SARTEATER SRR STEUIR AR ST o Hedet Arerr @ TaeR qof sda.
HTeTH TRy
eI s Y o2, T fET & vy =IRE B fee o &, dreel JStedl, $HRE A ererE
Tk, ST SARA RS Ik Wl Siiiees BT Wl e FeA Herhie S S
5=l el wife i 3%/ 3o, VT HHiT 8/ 38, HST MR, AR i,
TwEsn s, qag 3uR e, fiw I, Argedn Hircd, SRl (duvew)
Iiag\&oo o43 ﬁré hI0ATd 3“?% 3“%
iR : 9¢ fedaR 200%
oI : e

ST T STHITAUEH <A Shidar
TR : {30, TIET G, Wit R A, e, Hag woo ooR HENE

STRT ageft et : 3 <7 ofe,
SRR R fYeSiT, dHarR Us,
qU-99, AL Yo3o]LOWC
'a"ﬁ?ﬁ brmgr1453@mahabank.co.in

:ilé?‘l
(3TUfeeT IV 3fFe-eT ¢ (9) 3iefa)

Wm?ﬁ@ﬁﬁﬂﬁwwmwma%@aﬁ f&
FITIRETIRIA 3108 Reegaer 3iith RIS JRCH 3108 ThivdHe
3iTth RIFRIRET e afaT 2001 (002 TT YY) =T AGH 93 (9R) 3fT
ﬁ@ﬁam(mﬁe)wzooquswﬁmaﬁwm
R P HoigR A, 0T Gexwmeorm, MR, sft. Tgeia wigT e
I fR. qw/og/qoqqﬁsﬁmmwaﬁaﬁ i g
AR TG S, et A3 @A Fewielier Ao aelel TgRur e
T §,¢8,6% /- (Wmmiﬁ:meﬂmwemam?ﬁvm)
Ifts e 3. 9¢/0% /032 UREE AN GG SSTHSG TS,
MR, fia enfor @ enfdr ao axgelt SR erie R et | @ AR
AT FHesTeiedT AREURIT & o fGamTeaT 3T W .
PoigR 3. fFAmfor Gexmmeor, MvmaeR. sft. dgaic TigtT AT FeR EH WRd
FRUAT T TR FAILIa: HIeTi<l AT ST AEATERYT SIaT J7T
TR 20T A Y, WIS T PRUR T AR BRIEAT A2 98 i
T SARIGHRET AR &0 g I8 ~IICSTaRY, a1 It fhfaee
Y H. ¢]9/203% Heula 1% 9/0€ /038 S SRt FHorear
sn%mw\@aﬁ IS PoedT Hromrar 2. 93 fRER, 038 ioft
T ATaT ST TR,
GAY: PoleR /THFER STOT FARATUROT ST AT ATGE HRUTT I D,
i) R ATTHRIRISHTT PIUIATE! HagR B . 3R AR B’ dl §eb
s WERTY, ofRT agell oM@ I AT SRl TRU @M
T €,¢8,§3%/~ M @ier @, fbAa anfor wev wgpt e ot
FRUTAT SR W, M7 I aRGet SR SRIeT TR, Fe T I arefie
NEEE

& 3T

HERTS
Bank of Maharashtra
S S 3 9

o uitan_om dm

TR 1T AsRvarTd ey SUaey J37E FHolgRIT @&l WaR
PRITEAT AG-HIL (¢) VI 93 =T IFeid RGPS I seved ST
MR
FR AR & TR T &1 URIG DRUAT A, PIURATE HbIReA
TIEPRUMRATS! 7% ST AT ITal TR SIS

TRATR ArewET dqusfier
Yete A, 02, I HA, W‘T:i o (fT &), TRere api—aia. BT e,
.. 29/3/3, i Geria IeelgR, 1. SfERAre, R, Sui-Hermg O - 29403
3 R, it dgenia UighT WA IiedT ATerhraT, ag: AT : S : T
I - ol S, wfAs - O, Sféo : e feedimie weie 7. 203

e : 93/93/%03W e s,
TS : TEEGR d 3T TERTE




